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Loss to Bharat Coking Coal Limited
on account of delay in Coal Loading

*307. SHRI B. V. DESAI: Will the
Minister of ENERGY be pleased to
state:

(a) whether the State owned Bharat
Coking Coal Company is incurring a
loss of at least Rs. 1.20 crores per
annum on account of delays in coal
loading;

(b) whether likewise there are other
companies in the Public Sector which
are losing substantial amounts on this
delayed coal;

(c) whether it 13 @ fact that Coal
India Ltd, has been time and again
Saying thaf there i8 an accumulation
of coal stocks at the " pit-heads, but
when they .are required to be loaded
they are not available;
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(d) steps taken for improving its

working; and

(e) to what extent the loss incurred
by the State owned BCCL has been
been reduced?

THE MINISTER OF ENERGY (SHRL
A. B. A. GHANI CHAUDHURY): (a)
Bharat Coking Coal paid only Rs. 37.12
lakhs in 1979-80 as demurrage for the
delays in coal loading into the railwoy
wagons.

(b) Other cocal companjes in the
public sector are also paying demurrage
for delays in loading railway wagons.

(¢) The coal stock at the pit-heads in-
creased by 3.85 million f{onnes in the
last four months reaching a recorl
level of 16.66 million tonnes on 1sl
March, 1981 «f which stocks of Coal
India is 15.85 million lonnes. It is noi
correct that coal was not available for
loading when required.

(d) Steps taken to improve working
of coal companies include improved
production, productivity.  availability
and utilisation of equipment and grea-
ter control on expenditure, ‘These
measures coupled with enhanced prices
of coal, will substantially improve the
working of coal companies of Coal
India.

(e) In December, Bharat Cokiag
Coal Limited brought down its losscs
by Rs. 9/tonne compared to April—
November, 1980 and is expected to
come down in the subsequent months o?
the year,

Recognition of Film Industry

*308. SHRI BHIKHURAM JAIN:
ACHARYA BHAGWAN DEV:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: -

(a) whether his Ministry had prn-
posed to the Finance Ministry to recog-
nise and include films as an industry
and enable it to get finance !mm sche-
duled banks; and
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(b) if so, the reaction of Government
thereto?

. THE MINISTER FOR INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir.

(b) The matter is still under the
consideration of the Ministry of Fin-
ance.

Calling Life-Saving drugs by generio
names

107. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) It is a fact that calling life-sav-
ing drugs by their generic names can
help in substantial reduction in the
prices of these drugs; and

(b) if so, whether Governmeni are
considering steps to  enforce calling
life-saving drugs by their generic
names?

THE MINISTER OF PETROLIUM,
CHEMICALS AND FERTILIZERS
(SHR1 P. C. SETHI): (a) The prices of
essential and life-saving drugs are con-
trolled under the Drugs (Prices Conh-
trol) Order 1979. The maximum sel-
ling prices without excise duty fixed
for a drug is the same whether it is
sold under 5 generic name or a brand
name. Where the formulation is lia-
ble for excise duty, it does not attract
excise duty if sold under a generic
name. The view has been expressed
that selling drugs under generic rather
than brand names would reduce pro-
motional expenditure and would there-
by reduce the prices of the drugs.

(b) Government have issued a noti-
fication in January, 1981 amending the
Drugs and Cosmetics Rules, abolishing
brand names on preparations contain-
ing any new drug as the single active
ingredient. Brand names in respect of
preparations containing any of the
following five drugs as the single active
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ingredient, have also been abolished
under the said notification:

1. Analgin,

2. Aspirin and its salts

3. Chlorpromazine and its salts
4. Ferrous Sulphate

5. Piperazine and its salts,

These instructions would be effec-
tive from 1st August, 1981.

The notification also provides for the
proper name of a drug being printed
or written in a more conspicuous man-
ner than the trade name, with imme-
diate effect.

These steps have been taken in pur-
suance of the drug Policy contained in
the Statement laid on the Table of the
House on the 20th March, 1978.

Deterioration in standards of Hindi
Feature Films gcreened by
Dpelhi T. V.

2801. SHRI §. M. KRISHNA: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether lately there has bLeen
a marked deterioration in the statidards
of Hindi feature films soreened by
the Delhi Doordarshan:

(b) If so, the reasons therelor;

(c) the amount paid for screening of
such films at one T. V. Station and
followed by screening at others; and

(d) the steps being taken to improve
the quality of such films?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMART KUM-
UD BEN M. JOSHI): (a) There is no
deterioration in the standards of Hindi
feature films screened by Delhi Door-
darshan but it is a fact that there is
:lm demand for newer and more popular





